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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

EXECUTION APPLICATION NO. : 16 OF 2019 

IN 

ORIGINAL APPLICATION NO.: 153 OF 2014 

 

IN THE MATTER OF:  

 

Indian National Trust for Art and Cultural Heritage   

        …Applicant 

 

Versus 

 

Government of NCT of Delhi & Ors.             …Respondents 

 

BRIEF SUBMISSIONS ON BEHALF OF THE APPLICANT 

 

THE APPLICANT ABOVE-NAMED  

MOST RESPECTFULLY SHOWETH: 

1. That during the copuirse of the hearing on 22.12.2023 in the 

above-titled matter, this Hon’ble Tribunal had orally directed 

the Applicant to produce records depicting and earmarking the 

Najafgarh Jheel as a wetland. 

 

2. That the Engineer-in-Chief, Irrigation and Water Resources 

Department of the State of Haryana, vide Letter, dated: 

18.04.2017, had sent the Brief Document of Najafgarh Jheel 

to Dr. M. Ramesh, Joint Director (S), Ministry of 

Environment, Forest & Climate Change (MOEF&CC), 

requesting the latter to notify the Najafgarh Jheel as a wetland.  

 

669



The said letter states as follows: 

“Subject: Notification of Najafgarh Jheel as Wetland 

 

As per directions of the Hon’ble National Green Tribunal, 

the Government of Haryana has initiated the work for 

identification of water bodies and notification of Wetlands in 

State of Haryana. HARSAC (Haryana Space Application 

Centre) has given a list of 51 Nos. water bodies having area 

more than 10 Ha, as per their latest study of Haryana 

Wetland Atlas. Following the Wetland (Conservation and 

Management) Rules, 2010, Irrigation & Water Resources 

Department, Haryana has taken up the task of notification of 

Wetlands and their restoration there upon.   

 

Najafgarh Jheel is one such water body having area more 

than 50 Ha. which has been initially taken up for 

Notification by the Central Government. The details of 

“Brief Document’ for identification and notification of 

Najafgarh Jheel as Wetland has been attached for your 

consideration as ANNEXURE-X. The requisite information 

in the prescribed format/form has been duly filled and 

attached as Annexure 1, 2 &3. A map comprising the 

location of Najafgarh Jheel in district Gurugram has also 

been attached as Annexure IV & V. The “Brief Document” 

has been prepared as per the guidelines of Wetland 

(Conservation & Management) Rules, 2010. 

  

You are, therefore, requested to kindly consider the details 

pertaining to “Brief Document” of Najafgarh Jheel as per 
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the guidelines of Wetland (Conservation & Management) 

Rules, 2010 and arrange to notify Najafgarh Jheel as 

Wetland for an area of 120.80 Ha as identified by 

HARSAC.” 

 

(Emphasis supplied) 

 

It is, thus, admitted by the State of Haryana that the 

Najafgarh Jheel is a wetland and the same is required to be 

notified as a Wetland. 

 

(A True Copy of the Letter, dated: 18.04.2017, sent by the 

Engineer-in-Chief, Irrigation and Water Resources 

Department of the State of Haryana to Dr. M. Ramesh, Joint 

Director (S), Ministry of Environment, Forest & Climate 

Change (MOEF&CC), as also containing the Brief 

Document prepared by the State of Haryana for Najafgarh 

Jheel for its notification as Wetland, is annexed herewith and 

marked as ANNEXURE A-1) 

 

3. That the National Wetland Atlas for Haryana clearly mentions 

Najafgarh Lake as an important depression of Gurugram 

district. It is submitted that only a depression on a given land 

can hold and retain waters, unlike a flat terrain. All water 

bodies, holding and retaining water, are, necessarily 

depressions.   
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The relevant extracts of the Haryana Wetland Atlas 

pertaining to Najafgarh Jheel as a Wetland are extracted as 

under: 

 

“The drainage of the district is typical of the arid and semi-

arid areas. It comprises of large depressions and seasonal 

streams. Important depressions of the district are: Khalilpur 

lake, Chandaini lake, Sangel-Ujina lake, Kotla Dahar lake 

and Najafgarh lake. Sahibi and Indari are two important 

seasonal streams of the district.” 

Thus, Najafgarh is described as a depression as well as a 

lake. 

 

(A True Copy of the relevant extracts of the Haryana 

Wetland Atlas pertaining to Najafgarh Jheel as a Wetland are 

annexed as ANEXURE A-7; Page Nos. 30-32 to the 

Execution Application) 

 

4. That the National Wetland Atlas [Haryana section] has been 

prepared and developed by HARSAC [Haryana Remote 

Sensing Applications Centre], on behalf of ISRO.  

The said Wetland Atlas states:   

“The present atlas is part of the national level data base and 

deals with the state of Haryana”.  

(A True Copy of the relevant pages of the National Wetland 

Atlas [Haryana section], showing that The present atlas is 
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part of the national level data base and deals with the state of 

Haryana is annexed herewith and marked as ANNEXURE 

A-2) 

 

5. That the Oxfod Dictionary defines Lake as: “a large area of 

water that is surrounded by land”.  

 

6. That the Ramsar Convention and IUCN defines wetlands as 

““areas of marsh, fen, peatland or water, whether natural or 

artificial, permanent or temporary, with water that is static 

or flowing, fresh, brackish or salt, including areas of marine 

water the depth of which at low tide does not exceed six 

meters”. 

 

7. That as per the Wetland (Conservation and Management ) 

Rules, 2017, wetland means “an area of marsh, fen, peatland 

or water; whether natural or artificial, permanent or 

temporary, with water that is static or flowing, fresh, 

brackish or salt, including areas of marine water the depth of 

which at low tide does not exceed six meters”. 

 

8. That according to the principle laid down in Rule 5(4)(i) of 

the Wetland (Conservation and Management ) Rules, 2017, in 

cases wherein lands within boundary of notified wetlands or 

wetlands complex have private tenancy rights, recommend 

mechanisms for maintenance of ecological character 

through promotional activities. 

673



9. That the water spread of the Najafgarh Jheel in Haryana stood 

at 700 ha, as per the Google Satellite Image, dated: 

24.11.2022.  

 

(A True Copy of the Google Satellite Image, dated: 

24.11.2022, showing the water spread of the Najafgarh Jheel 

in Haryana at 700 ha, is annexed herewith and marked as 

ANNEXURE A-3) 

 

 

PRAYER 

 

In light of the facts and circumstances setout herein-above, it is, 

most humbly, prayed that this Hon’ble Tribunal, may, graciously, 

be pleased to: 

 

A. Direct the State of Haryana to submit its Brief Document 

for Najafgarh Jheel to the MOEF & CC, holding areas 

between within the contours level 210 m and 211 m as 

no-construction zone, in accordance with the Report, 

dated: 27.09.2021, submitted by the Special Secretary, 

Environment and Climate Change Department, 

Government of Haryana before this Hon’ble Tribunal, in 

a time-bound manner; 

 

B. Direct the MOEF & CC to finalise the draft Notification 

of Najafgarh Jheel, within 15 days from the receipt of 

such Brief Document from the State of Haryana and 
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undertake all ancillary and incidental activities towards 

the Notification thereof; 

 

C. Direct the State of Haryana to cease all further Change of 

Land Use (CLU) grants as well as halt all building 

activity wherever building activity is incomplete and 

buildings unoccupied within 212.5 m amsl, on account of 

being in hazard zone (falling under Seismic Zone-IV as 

well as the Zone of Soil Liquefaction); 

 

D. Pass any other or further Order(s) or direction(s) as this 

Hon’ble Tribunal may deem fit and proper in the facts 

and circumstances of the case. 

 

 

FILED BY: 

 

 

AKASH VASHISHTHA  

 (Advocate for the Applicant) 

 490, Lawyers’ Chambers, Block-II,             

 Delhi High Court, New Delhi-110003 

 Email: akashvashishtha.official@gmail.com 

               Ph: +91-9717006866 

PLACE:- DELHI 

DATED:- 12.02.2024 
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             ANNEXURE A-2 
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ANNEXURE A-3 

 

      Google Imagery of 24 November, 2022 showing Najafgarh Jheel spread at 700 ha 
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      Google Imagery of 24 November, 2022 showing Najafgarh Jheel spread at 700 ha  
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